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खा ंाय

अधचूा

ई दल, 20 फव, 2024

ा.ा.. 118(अ).— य ा खा औ ख (वा औ वय) अधय, 1957 (1957 ा
67) ी धाा 13 ाा त य ा यग  हए, ख (ाु औ ाइड ा ऊा ख  भन)
रयाय य, 2016 ा औ ंध   ए मख य ा , अा:्—

1. ंप ा औ ांभ.— (1) इ य ा ंप ा ख (ाु औ ाइड ा ऊा ख  भन)
रयाय (ूा ंध) य, 2024 ।

(2) य ा  इ ा ी ाख  वृत ग।

2. ख (ाु औ ाइड ा ऊा ख  भन) रयाय य, 2016 , य 45 ,—

(i) उ-य (3)  सा , मख उ-य खा ाएगा, अा:्—

“(3) भाय खा बयू व उबध  व  ए टंगसट ां  ए ंयु ाजय भूवा वे
या अय ि ा ाा ा ूलय  आधा  टंगसट ां  ऐ ूलय  मख  गुा 
भाय य  टंगसट ाइऑाइ (WO3) ा औ वकय ूलय ा गा, अा्:—

(i) उ  व  ए भाय रव ै ी औ ंभ , औ

(ii) 1.54 ा ां ा";
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(ii) उ-य (6)  शा, मख उ-य  अं: सा दया ाएगा, अा्:—

“(7) भाय खा बयू व उबध  व  ए  य धाु, गय धाु, इंय धा,ु य
धाु छो, य ाउ, टलयूरय धाु औ टाइटय सं धाु  ए, यास, ंयु ाजय भूवा
वे या अय ि ा ाा ा लूय  आधा  भाय य   य, गय, इंय,
य, य, टलयूरय औ टाइटय  औ वकय ूलय  उ  व  ए भाय रव ै
ी औ ंभ   ऐ लूय ा गुा  ा गा।

(8) भाय खा बयू व उबध  व  ए रय-ांा ासट  धाु  ए ंयु ाजय
भूवा वे या अय ि ा ाा ा ूलय  आधा  भाय य  ऐ लूय 
मख  गुा  रय ा औ वकय लूय ा गा, अा:्—

(i) उ  व  ए भाय रव ै ी औ ंभ , औ

(ii) 25 ा ां ा";

(9) भाय खा बयू व उबध  व  ए टटााइट  ए ंयु ाजय भूवा वे या
अय ि ा ाा ा ूलय  आधा  भाय य  ऐ लूय  मख  गुा 
टटा ा औ वकय लूय ा गा, अा:्—

(i) उ  व  ए भाय रव ै ी औ ंभ , औ

(ii) 1.22 ा ां ा";

(10) भाय खा बयू व उबध  व  ए वय टाइ  ए ंयु ाजय भूवा
वे या अय ि ा ाा ा ूलय  आधा  भाय य  उ  व  ए भाय
रव ै ी औ ंभ   वय टाइ  ऐ लूय  गुा  वय टाइ  औ वकय
ूलय  ा गा।

[फा. ं. ए.VI-16/47/2023-खा VI]

ॉ. वा ुा , ंयु चव

रट : ख (ाु औ ाइड ा ऊा ख  भन) रयाय य, 2016  भा  ा,
अाधा, भाग-II, खं 3, उ-खं (i) ा.ा.. 279(अ), ाख 4 ाच, 2016 ाा ा दया गया
ा औ इ अं ा ा.ा.. 50(अ), ाख 21 व, 2024 ाा ंध दया गया ा। 

 
MINISTRY OF MINES 

NOTIFICATION 

New Delhi, the 20th February, 2024 

G.S.R. 118(E).—In exercise of the powers conferred by section 13 of the Mines and Minerals (Development 
and Regulation) Act, 1957 (67 of 1957), the Central Government hereby makes the following rules further to amend 
the Minerals (Other than Atomic and Hydro Carbons Energy Minerals) Concession Rules, 2016, namely:— 

1.      Short title and commencement.— (1) These rules may be called the Minerals (Other than Atomic and Hydro 
Carbons Energy Minerals) Concession (Second Amendment) Rules, 2024. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2.      In the Minerals (Other than Atomic and Hydro Carbons Energy Minerals) Concession Rules, 2016, in rule 45, — 

(i)  for sub-rule (3), the following sub-rule shall be substituted, namely:— 

“(3) The Indian Bureau of Mines shall publish average sale price of Tungsten Trioxide (WO3) in Indian 
Rupees on the basis of prices published by the United States Geological Survey or other reputed publications 
for Tungsten concentrate for the latest available calendar year by multiplying such price of Tungsten 
concentrate with the following, namely:— 

(i) average reference rate of Reserve Bank of India for the said calendar year, and  

(ii) the conversion factor of 1.54.”; 
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(ii)  after sub-rule (6), the following sub-rules shall be inserted, namely:— 

“(7) The Indian Bureau of Mines shall publish average sale price of Cadmium, Gallium, Indium, Rhenium, 
Selenium, Tellurium and Titanium in Indian Rupees on the basis of prices published by the United States 
Geological Survey or other reputed publications for the Cadmium metal, Gallium metal, Indium metal, 
Rhenium metal pellets, Selenium powder, Tellurium metal and Titanium sponge metal, as the case may be, for 
the latest available calendar year by multiplying such price with average reference rate of Reserve Bank of 
India for the said calendar year. 

(8) The Indian Bureau of Mines shall publish average sale price of Beryllium in Indian Rupees on the basis of 
prices published by the United States Geological Survey or other reputed publications for the Beryllium-copper 
master alloy for the latest available calendar year by multiplying such price with the following, namely:— 

(i) average reference rate of Reserve Bank of India for the said calendar year, and  

(ii) the conversion factor of 25. 

(9) The Indian Bureau of Mines shall publish average sale price of Tantalum in Indian Rupees on the basis of 
prices published by the United States Geological Survey or other reputed publications for Tantalite for the 
latest available calendar year by multiplying such price with the following, namely:— 

(i) average reference rate of Reserve Bank of India for the said calendar year, and  

(ii) the conversion factor of 1.22. 

(10) The Indian Bureau of Mines shall publish average sale price of Vanadium Pentoxide in Indian Rupees on 
the basis of prices published by the United States Geological Survey or other reputed publications for the 
Vanadium Pentoxide for the latest available calendar year by multiplying such price of Vanadium Pentoxide 
with average reference rate of Reserve Bank of India for the said calendar year.”. 

 [F. No. M.VI-16/47/2023-Mines VI] 

Dr. VEENA KUMARI DERMAL, Jt. Secy. 

Note : The Minerals (Other than Atomic and Hydro Carbons Energy Minerals) Concession Rules, 2016 were 
published in the Gazette of India, Part-II, Section 3, Sub-section (i) vide number G.S.R. 279(E), dated the 
4thMarch, 2016 and lastly amended vide number G.S.R. 50(E), dated the 21st January, 2024. 
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